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Title: Discussion on the motion for consideration of the Central Universities (Amendment) Bill, 2009 (Bill under
consideration).

MADAM SPEAKER: Now we will take up item no. 11.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Madam, I beg to move:x

"That the Bill to amend the Central Universities Act, 2009, be taken into consideration."

Madam Speaker, with a view to increase access and improve quality of higher education in the country and also to remove
regional imbalances in the higher education sector, the Central Universities Ordinance, 2009 was promulgated way back on

15t of January, 2009. Under this Ordinance, we were able to convert three State Universities in Madhya Pradesh,
Chhattisgarh and Uttarakhand into Central Universities and we decided to establish Central Universities in 12 States so that
there would be no State in India which would not have a Central University and one of the 12 States in which we decided to
set up a Central University was Jammu and Kashmir.

Now, the parameter for setting up a Central University is that the State Government has to provide land, free of cost, to the
extent of about 500 acres and then we set up Site Selection Committee. When the State Government tells us as to which
are the sites that are possible for the purposes of setting up these universities, we would then, after the stipulation of the
exact sites, send the Site Selection Team to the sites and ultimately the final selection is to be made by the Central
Government on the basis of the recommendation of the Site Selection Committee with respect to the exact location of the
university. After the location is finalized, then we issue a notification under Section 3 (v) of the Central Universities Act,
2009. So, this was the procedure that we have set up.

Now, the Government of Jammu and Kashmir had informed way back in July, 2008 that a Committee constituted by the
State Government had identified three sites in and around Jammu for the purpose of setting up of a Central University and
efforts were being made to actually find out more sites other than the three that they had suggested. But, unfortunately,
they never indicated the exact sites and because they did not indicate the exact sites, we could not send the Site Selection
Team.

In the mean time, Vice-Chancellors were appointed by the previous UPA Government to all the 15 Central Universities by
the then hon. Minister of Human Resource Development. So, wherever the sites were selected, the Vice-Chancellors set up
universities temporarily in those sites, but wherever the sites were not selected, they went to the State Capital and set up
an office and decided to run the university temporarily till a site was selected.

So, the Vice-Chancellor of the Jammu and Kashmir Central University set up the office in Srinagar. When this happened,
there was a furore because the people of Jammu thought that they were being deprived of a Central University as the State
Government had earlier written to us saying that they had identified three sites in Jammu. Therefore, this created a lot of
misgivings and, as you know — and we have seen it in the past — there were certain vested interests which tried to take
advantage of the situation. In the mean time, the Vice-Chancellor had started activities in Srinagar and the people of
Srinagar thought that they would be deprived because they assumed that since the Vice-Chancellor started activities there
and if it is moved to Jammu now, they will not get the university. So, the people of Jammu thought that they are being
deprived of a Central University and the people of Srinagar thought that the Central University was being taken away from
Srinagar. In this situation, there was a lot of confusion and there was an upsurge of sentiments.

So we thought that it would be best in this context to remove the regional imbalances and to avoid a very unseemly
situation that could have arisen, we decided that it would be expedient, in the case of Jammu and Kashmir only — because
of the peculiar circumstances that have arisen here — to set up two separate Universities, one for the Jammu region and
one for the Kashmir Valley and to restore regional harmony in the State. So we have decided to rename the original Central
University, and we renamed it Central University of Jammu and Kashmir, and then we have a Central University of Kashmir
and a new Central University of Jammu. So now we have a Central University of Kashmir and a Central University of
Jammu, and appropriate amendments had to be made in the Central Universities Act.

But, since, this is an ongoing process and since we want to be ready for the next academic year, we decided to issue
an Ordinance in the meantime. So, in those circumstances, the Central Universities (Amendment) Ordinance of 2009 was

therefore promulgated on the 20t of October, 2009 to amend the Central Universities Act. By way of these amendments,
the Central University of Jammu and Kashmir will be renamed as the Central University of Kashmir with territorial



jurisdiction limited to the Kashmir Division. And a new University bearing the name of Central University of Jammu will have
territorial jurisdiction extending to the Jammu Division, which has been established.

It is in these circumstances that we are moving the Bill. The financial requirement of the new Central University of Jammu
during the Eleventh Plan period is estimated to be Rs. 240 crore: Rs. 160 crore non-recurring and Rs. 78 crore recurring.
This expenditure will be met by the Central Government through the University Grants Commission. The Bill seeks to
replace the Central Universities (Amendment) Ordinance, 2009.

MADAM SPEAKER: Motion moved:

"That the Bill to amend the Central Universities Act, 2009, be taken into consideration."
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MADAM SPEAKER: Mr. Thakur, you may continue your speech later on.
The House stands adjourned to meet again at 2.00 p.m.
13.00 hrs.
The Lok Sabha then adjourned for Lunch till Fourteen of the Clock.



